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1. The petitioner, who is a stage carriage operator on the route Pala-
Koothattukulam on the strength of Ext.P1 regular permit, which was valid from
16.12.2012 to 15.12.2017, has approached this Court in this writ petition filed
under Article 226 of the Constitution of India, seeking a writ of mandamus
commanding the 1st respondent to consider Ext.P2 application for renewal along
with Ext.P3 application for condonation of delay. The petitioner has also sought
for a writ of mandamus commanding the 2nd respondent to consider Ext.P5
application for temporary permit for a period of four months, under Section 87(1)
(c) of the Motor Vehicles Act,.

2. On 22.02.2018, when this writ petition came up for admission, the learned
Senior Government Pleader was directed to get instructions.

3. Heard the learned counsel for the petitioner and also the learned Senior
Government Pleader appearing for the respondents.

4. During the course of arguments, the learned counsel for the petitioner would
submit that the petitioner does not want to prosecute this writ petition insofar as
the consideration of Ext.P5 application is concerned, since he proposes to make a
fresh application for temporary permit for two months. The said submission is
recorded.
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5. The learned Senior Government Pleader on instructions would submit that
Ext.P2 application made by the petitioner for renewal of Ext.P1 regular permit
and Ext.P3 application for condonation of delay in filing Ext.P2 application shall
be placed before the Regional Transport Authority, Kottayam in its next meeting.
In such circumstances, without going into the merits of the claim made by the
petitioner in Exts.P2 and P3, this writ petition is disposed of by directing the 2nd
respondent to consider and pass appropriate orders on those applications made
by the petitioner, in its next meeting itself.
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